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 Nationa,  Savrnes  Crrruricates  (4TH
 AND  57TH  AMENDMENTS)  Ruies,  976

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 MATI  SUSHILA  ROHATGI):  Sir,
 on  behalf  of  Shri  Pranab  Kumar
 Mukherjee,  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  Notifica-
 tions  (Hindi  and  English  versions)
 under  sub-section  (3)  of  section  32
 of  the  Government  Savings  Cerlifica-
 tes  Act,  3959:—

 (l)  The  Natiou.al  Savings
 ficates  (Fourth  Issue)
 {Amendment)  Rules,  976,
 published  in  Not#tation  No.
 GS.R.  28(E)  in  Gazette  of
 india  dated  the  9th  January,
 i976.

 Certi-

 (2)  The  National  Savings  Certi-
 ficates  (Fifth  Issue)  (Amend-
 ment)  Rules,  1976,  published
 in  Notification  No,  G.S.R.
 29(E)  in  Gazetle  of  India
 dated  the  9th  January,  1976.
 {Placed  in  Library,  Sce  No
 084]  ‘/78).

 Report  oF  Court  or  INQUIRY  INTO  THE
 ACCIDENT  OPPOsITh  Mf}  Conlirry,

 Brwar

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  Sir,  on
 behalf  of  Shri  K.  V.  Raghunatha
 Reddy,  I  beg  to  lay  on  the  Table  a
 copy  of  the  Report  (Hindi  version)
 of  the  Court  of  Inquiry  into  the
 causes  and  circumstances  attending
 the  accident  which  occurred  while
 mining  coal  opposite  Mael  Colliery
 in  District  Giridih  (Bihar),  [Placed
 in  Library.  See  No.  LT-0342/76].

 Deuo  Lanp  Hoiormcs  (Crime)
 AMENDMENT  Ruies,  976

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P,  SHINDE):  I  beg  to  lay
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 on  the  Table  a  copy  of  the  Hindj
 version  of  the  Delhi  Lang
 (Ceiling)  (Amendment)  Rules,  976
 published  in  Notification  No.  F.22(2)/
 S.K./C/76  in  Delhi  Gazette  dated  the
 i4th  January,  976  under  sub-section
 (3)  of  section  27  of  the  Delhi  Land
 Holdings  (Ceiling)  Act,  i960.
 [Placed  in  Library.  See  No.  LT-
 10343/76).

 Dives  ann  Cosmetics  (l8t  AMEND-
 MENT)  Ruues,  i976

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A,  K.
 M.  ISHAQUE):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Drugs  and
 Cosmetics  (First  Amendment)  Rules,
 3978  (Hindi  and  English  versions)
 pubhshed  in  Notification  No.  G.S.R.
 39  in  Gazette  of  India  dated  the
 3ist  January,  1976,  under  section  38
 of  tle  Drugs  and  Cosmetics  Act,  1940,
 {Pluced  iw  Library.  See  No,  LT-
 10344/76),

 ReErorr  or  CoMMIssION  oF  INQUIRY
 INITIO)  =SHAHDARA  DISTLRHANCES  OF
 AvuGUST,  972  AND  ACTION  TAKEN  THERE-
 ON  ANP  CORRECTION  OF  INFORMATION
 GIVEN  DURING  CALLING  ATTENTION  RE
 BURNING  OF  HOUSES  AND  KILLING  OF

 HaArRIJANg  IN  BIHAR

 SHRI  फ्,  H.  MOHSIN:
 on  the  Table—

 I  beg  to  lay

 (l)  A  copy  each  of  the  follow-
 ing  documents  (Hindi  and
 English  versions)  under  sub-
 section  (4)  of  section  3  of
 the  Commissions  of  Inquiry
 Act,  952:—

 (i)  Report  of  the  Commission
 of  Inquiry  into  the  Shah-
 dara  disturbances  of
 August,  ‘19.22,  ‘1972.

 (ii)  Memorandum  of  Action
 taken  on  the  Report,

 (2)  A  statement  (Hindi  and
 Engtish  versions)  correcting
 certain  informetion  givan  by


